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15.04.2008. 

OA No. 454/2007 

r..~Ir. Aru.it Nath 1\1Iathur, Com1Sel. :for .:rpplicanL 
1\.11:. V. S. Gmjm~ Cmmsd for 1"e81J01U~enf8. 

Heard learned counsel for lhe parties. 
) . 

. Tile OA ts disposed of by a separate 
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IN Tim CENTRAL ADMINISTRATIVE TRIBUNAL, 
JAIPUR BENCH 

Jaipur, this the l5~day af Apdl, 200a 
· ORIGINATION APPLICATION NO. 454/2007 

HON'BLE I\I.IR. ML. CHAUHAN, JUDICIAL :MEMBER 
HON'BLE Am. J.P. SHVKL~.4, _~.IDAfL.\lJSTRATIVE AfEAfBER 

Madhvi shanlta daughter of Shri P.M Shanna aged abOut 45 years, resident 
of ~11113, Mansatovet, Jaiput. PteKnt.\.y wotking :as PGT in ~a 
Vidhyalaya No. 2, Jaipur. · · ·- 1 · 

.. : .. APPliCANT 

(By Advocate: Mr.Amit Nath Mathur) 

, VERSUS 

' 1. . Union of India through Secretary, Ministry of Human Resource~ 
NewDelhi _ 

2. The Commissioner, Kertdri.ya Vidhyalaya Sangbfhan, New 
. Delhi . . . . 

3. The Assistant Commissioner, Kendriya Vidhyalaya Sanghthan, 
Ncn•DcJhi. 

4. ~ The Prlncipal, Kendriya Vidhyataya Sangbtban No. 2, Jaipur 
Cantt, Jaipur, Rajasthan. · 

..• ~ ... RESPONDENTS 

(By Advocate: Mr. V.S. Gu(im:) 

-
ORDER <ORAL> -

· . The grievance of the applicant m this OA is regarding withholding of 

. his utcrements, Which WaS due in the year 2006 and 2007 and also regarding 
- . . . . . . 

·sanction of leave. 
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2. Notice of this application was given to the respondents. After 

receiving of the notice, the respondents had passed two orders, which have 

been annexed by the applicant along with his Additional Affidavit, m (i) 

Order No. KV-2/JPR/07-08/Madhvi Shanna/CC/1308 dated 17.03o.2008 

(~exure A/12) and Order No. KV-2/JPR/07-08/Madhvi Shanna/CC/1305 

dated 17.03.2008 (Annexure A/13). Both these orders are taken on record 

The grievance of the applicant bas been met out by the respondents by these 

two orders. The applicant bas prayed that the respondents may be directed to . 

pay the· interest ·on the with-hold amount which bas been illegally with-held 
' 

by them, as can be seen from the fresh· orders passed bY them. 

3. We have given due consideration to ·the submission made by the 

learned counsel for the applicant. The grievance of the applicant has been 

settled by the respondents' by passing the orders dated 17.03.2008 

(Annexure( A/12 & Annexure A/13). We are not inclined to .grant any 

interest on the with-held amo\Ult. Accordingly\ the OA bas become 

. infructuous and shall stand disposed of. 

4. With these observation! .. the OA is disposed of accordingly. 

AHQ 

. WitJlJ \- J 

(ML. CHAUHAN) 
MEMBER(!) 


